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LOK SABHA 

Wednesday, Wth April, 1956

The Lok Sabha met at Half Past Ten 
of the Clock.

[M r . Speaker  in the Chair]

MEMBER SWORN 

Shri Debendra Nath Sarma Gautiiati.

ORAL ANSWERS TO 
QUESTIONS

R oad D evelopm ent  F und

*1339. Shri Aniradha Sinha : WiU
the Minister of Transport be pleased
to state:

(a) whether Government have con
sidered the recommendations of the 
20th Session of the Indian Roads Con
gress;

(b) if 90, whether they have 
considered the scheme for the crea
tion of a "statutory non-lapsing fund’ 
to finance all round development and 
maintenance; and

(c) the action, if any. taken to im
plement the Taxation Enquiry Com
mission’s recommendations regarding 
the creation of the All India Rural 
Communications Fund?

The Deputy Minister of RaUwaji 
and Transport (Shri Alagesaa): (a)
and (b) Government have not receiv
ed the recommendations of th  ̂ 20th 
session of the Indian Roads Congress. 
But. the question of the creation of 
statutory non-lapsing funds as r^om- 
mended by the Taxation Enquiry 
Commission is being examined by
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Government and the State Govern
ments have been addressed in the mat
ter.

(c) The question of appointing a 
special officer to assess the overall 
needs of the country in respect of rural 
communications is under considera
tion.

Shri Anirudha Sinha: May I know 
whether the Transport Ministry has 
ever made any demands on the Fi
nance Ministry for allocation of any 
portion of the taxes collected on im
ports of motor vehicles, accessories, 
petrol, etc., Xo be spent exclusively for 
the development and maintenance of 
roads in the country?

Mr. Speaker: Evidently, it is a sug« 
gestion for action. He wants a portion 
of it to be earmarked for development 
of roads.

Shri Ala^esan: It is a very long 
question. We have a Central Road 
Fund which has been created by tak
ing 2j; annas from the petrol tax and 
that is a non-lapsing fund, as far as 
the Centre is concerned. The Taxation 
Enquiry Commission recommended 
that the States also should have non* 
lapsing funds. We are now in corres
pondence with the States to ascertain 
their opinion. Regarding the creation 
of an All-India Rural Communica
tions Development Fund, that ques
tion has been examined by Govern
ment and the Transport Ministry 
made its recommendations to the Fi
nance Ministry and to the Planning 
Commission. As a result of that we 
are having under consideration a pro
posal to appoint a special officer who 
will go into this question and assess 
the magnitude of the problem.

Shri Animdha Sinha: The hon Min
ister said that they are in correspon
dence with the States. May I know by
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what time the decision about the crea« 
tion of a non-lapsing road fund will 
be finalised?

Shii Abigesan: That will depend up
on the replies of the various State 
Governments.
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Shii Alagesan: I said that we are 
having that matter under considera
tion— about the appointment of the 
special officer. In consultation with the 
Planning Commission and the Finance 
Ministry we propose to take that step.

Contributory H ealth Service 
Scheme

•1340. Shri D. C. Sharma: Will the 
Minister of Health be pleased to state:

(a) whether Government propose to 
accord facilities of Homoeopathic 
treatment to Government employeei 
under the Contributory Health Service 
Scheme:

(b) if not the reasons therefor: 
and

(c) whether it is a fact that some 
Government employees have express
ed a desire to get Homoeopathic treat
ment?

The Deputy Minister of Health 
(Shrimati Chandraseldiar): (a) There 
is no such proposal.

(b) At present Government have re
cognised only the modem system of 
medicine for the treatment of Central 
Government servants.

(c) A few have done so.

Siirl D. C. Sharma: May I know 
what are the criteria adopted by Gov
ernment for calling a system a “mo
dem system” and where does allopa
thy come in according to these crite
ria ?

Mr. Speaker: Does the hon. Member 
mean to say that allopathy is not a 
modem system?

Shri D. C. Siuniia: What are the 
criteria by which the Ministry judgei 
a system to be a modem system, and 
has Homoeopathy been judged by the 
same criteria applied to allopathy?

The Minister of Health (Rajkonuuri 
Amrit Kaor): I do not quite see how 
this question is relevant to the original 
question. But I have no hesitation in 
saying Aat the term “modem system 
of medicine” is a well recognised 
phrase and it includes the sum-total, 
as I have said more than once on the 
floor of this House, of all the scienti
fic knowledge acquired through all the 
ages.

Shri D. C. Sharma: May I know if 
in that sum-total, to which the hon. 
Minister has referred. Homoeopathy 
does not contribute any mite or any 
fraction ?

Rajkomari Amrit Kaor: Homoeo
pathy is not included in the general 
term of modern medicine.
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